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Date of Order $ 30.3,2001

: Review Application Noe. 23/2000
Original Application No, 96/98
; . ,
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- : 1. The Union of Iundia o .
' : ' Through 3 Secretary to the Govermient of India,
Ministry of Ag:_:iculture, Krishl Bhawan,New Delhi,

2. ' The Director, Cattle Breeding Farm,
Suratgarh, Dist. &l Ganganagare.

Shri Hawlr Singh Rethore, Officiasting Director,
Cattle Breeding Farm, Suratgarh, Dist .Sriganganagar.

3 eee lipplicants
Ver sus

Shril Ram & shray Pal S/o.Shri Radha Pal, C/o Shiv Bachan
Bhagat, CCBF Campus, Suratgarh, District Sri Gangdnagar.
; ) Caes | +«+ Respondent.
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' HOK® BLE IR oh o KeitISRA, JUD IIAL MEMBER

HON'BIE iR LGOPAL SINGH, ADHINISTRATIVE EiiSER
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Fre. Vinit kathur .2 For the applicantse.
- HEe JeKeKausidk ~ ° ° "7 For the respondent.
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\ Per Hon¥ble Mr. A.Kdilara, Jeie )

E The applicants, Union of Iidia and Others

(Respondents in OA) had £iled this Review App licat ion

against the orier dated 2lst .July,?.OOO passed by this

Tribunal in Original Application hNo. 96 of 1998.



o2e
2. ~ Iotice of the Review Application was given
to t he spplicant (re sporﬁent herein) « No reply, however,;

has been filed by him to the R.A.

‘ 3e . We have heard the- learned counsel for the

Aparties -and have gorie through the case file.

4., ' It is stated by the applicants 'in their applica¥®

tion that Annexures A/6 and A/7 dated 19.6.98 and 1.9.98,

do not .pertain to the resporadént. however, in para 9
of the Ordexr, these docuwents have been discussed as if
they were related to the respondent and consequegxtly,the

concl\isiori wa'sA affected due to this. This is an error
) i . R

apparent on the face of record and deserves to be corrected. -

It 1s also stated by tie respondents thz:t_t"as agalnst

the' notice to show cause for terminati.ng the services
"of the applicéni:,' appeal was pending beiore the ‘competenﬁ
authority for consideration and thus the‘departuen?:al
remedy of redressal'wasia_wai_ilfable to the applicant,yet’
“the OA has been decided_ finally without ahy direction’
_fof. disp'osing»of the appeales This is also an error
apparent on the face of record and the conclusion drawn
oy tne Triovunal was af,fecf:ed. ‘Tiﬁs_e facts are sufricient
enough to necessitate the review of the order and tl:;e >

A

error deserves to be set right.

S5¢ . We have gone through the @ der and have also'

»‘see’n Annexures-A/é and A/7 presented Dby the respondent
in the O.4, In fact, these two docuwents do mot relate
to nim. RNeither they were addressed to the applicant

in the OA yet in para No. 9 of the order dated 21.7.2000

e




these docuwents have been taken into consideration to

- conclude that the applicant was in service which was

in fact not correct. Thus, the error is spparent on

the face of record and consequently, the' portion discussing

these two documents treating them to be comected With

the spplicant, deserve to be deleted in pars Ho, 9 and
the error needs to be corrécted.
| .
6. From the facts of the case, it is clear that
the appeal filed by the applicant against the show cause
notice Amnex.s/l of the O.A., was pending before the

' ] could
competent authority ami the applicant/have been grantedte.
desired‘ relief-by the authority itself. Therefore, the
réspondents should have been directed to di‘sp.ose of the
appeal which was pending before the concerned authority,
However, this éspect seems to have gone un-not iced in

our order and to this extend, the error is apparent which:

needs to be corrected now. . ' i

7.  In view of the above discussions, the Review
Application déserves to be accepted and is hereby accepted

with the following observations and directions s=-

In Para No. 9 the portion \ "therefore,in view
of Annexs. #/6 and A/7 dated 19.6.98 and 1.9.98
resbectiv.e,ly, it can be concluded that applicant
still conti_mies to e in the service of the
tesponieht's“ occuring from third line to 6th
lire, is hereby deleted and s'nall_ always e

deemed to have been deleted.

In the end of the Para o, 9 the opservation -
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"}Sowe§er, the' appeal preferred by the
. applicant agéinst the show cause notiée fnnex.
a/1, which is pending with the competent
authority, can be directed to be alsposed of
within a reasonable t_ime'9 is hereby aé.ded
amd shall always'be deemed to have bheen

added

| 8e In view of this, the relief deserves to be
Sﬁifably'nédified and Para No. 11 of our order dated
n 2lst July, 2000 passed in Qriginal application No.
| 96/1998,. shai; read as'folléws £- o
“he O, A. 1is, therefore, accepted
“The Refsporﬂnents_hb'. 2 and 3 are he:.eby
- direci:"ed to \di‘spoe;e of the appeal of .the
applicant, .Anﬁex.A/s_, pfeferred' agaiﬁstithe
impugned notice Annex.A/l, Within a per:'i.od of
~two months and the applicant shall pe at

libérty to t ake appropriate steps if he is

| aggrieved of the de'ciéion of tbej conpetent ‘ _
author ity."This para s'nal‘l be substituted and
always be deemed to ha'vé been substituted. Q
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-9, ' The pariod’ of two months, as 1indicated
above in the order of review, shall comwence from

. the date of conmunication of this order. -

e
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Se
& copy of this order should be plced alom-

».
with t he original order and shall alWways be deemed to

form a part of the original order dated 2lst July,2000

passed in O,A.N0, 96 of 1998.

The Review Application is, therefore,disposed of

11,
JE\VA accordingly.
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